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Special Package for Promotion of Tourism

2449. SHRI RAMA CHANDRA KHUNTTIA : Will the Minister of TOURISM
be pleased to state whether Government of India is thinking to give special package
for promotion of tourism in Odisha, Andaman and Nicobar, Chhattisgarh, Goa, Madhya
Pradesh, Jharkhand and West Bengal?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED) : Development and promotion of tourism is primarily the
responsibility of the State Governments/Union Territory Administrations. However,
the Ministry of Tourism, provides Central Financial Assistance to States/Union
Territories for the development and promotion of tourism based on proposals received
from them, subject to availability of funds, inter-se priority and adherence to scheme
guidelines.

The Ministry of Tourism, Government of India, as part of its on-going activities,
also releases print, electronic and online media campaigns, under the 'Incredible India’
brand-line, to promote India as a holistic destination in the domestic and international
markets, including tourism products and destinations in the different States/Union
Territories of the country.

Prioritization the Project of State Institute of Hotel and
Catering Management at Dethali

2450. SHRI BHARATSINH PRABHATSINH PARMAR : Will the Minister of
TOURISM be pleased to state :

(@)  whether as per the established procedure of Government, first of all, projects
are to be prioritized for funding which would subsequently be sanctioned by it;

(b)  whether Government has prioritized the project of State Institute of Hotel
and Catering Management at Dethali (Siddhpur-Patan) in the prioritization meeting
dated 20 January, 2011 for the year 2011-12;

(¢) if so, the reasons for pending the proposal; and
(d) by when Government would give sanction for this project?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED) : (a) and (b) Ministry of Tourism undertakes the exercise of
prioritizing projects in consultation with the State/Union Territory Administration. The
prioritised projects are however, considered for sanction subject to adherence to the
scheme guidelines, progress of the projects sanctioned earlier and availability of funds

under relevant schemes.



